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BINU TAMTA 

 The appeal is allowed. For order, see order of date in Service Tax 

Appeal No.50088 of 2019 (DB). 

(BINU TAMTA) 
Member (Judicial) 

 
 
 
 

(HEMAMBIKA R. PRIYA) 
Member (Technical) 

Ckp. 

 

 



 


